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NewDelhi, this the dty lZ*Novernber 20O4

Hon'ble Shrl VJC Mafotrr, Vlce Chalrnm (A)
Hon'ble $hrl Shukcr kF, Member (O

a

Shri Sukmt Lal
S/o Shri Babu Lal
Safaiuala
Under Sr. Divisional Electrical Engineer,

ry{U Car Shet, Northern Railwry,
Gaziabad md 15 others.

@y Advocate : Mg.Meenu Mainee for Shri B.S. Mainee)
q,plicats.

Versus
Union oflndia: Through
I. The General Manqger,

Northern Railuay,
BrodaHouse,
NewDelhi.

The Divisiond Railuay M*qgo,
Northern Railuay,
State Entry Roa4
NewDelhi.

The Sr. Divisional Electrical Eugineer
Northera Railury,
G[raziabad .Reepondonts.

(By Advocde : Shri Rqieev Bmsal for Shri B.K Aggrqal)

oRDER (ORAL)
$HRI V.K. MA.IOTRA" VICE CEAIRMAN (A) :

Lerned counsel heud

2- In view of the fect that Anoerure R-I dated 11.10.2002 relating to

promotion of croup 'D' staff to Group .c' posts ufrereby ryplicmts, ufro ue

safaiwdes wortiog in Field unitg, have not been provided a op,portunity in the

churnel of promotion for promotion to mcillry skilled cdegories other thm

Senior Sdaiu/ala/Senior lftallasilJmadr. Lerned counsel seeks to with&anr

thie oA with liberty to challenge these ordens by approaching the Cogrt efresh.

Allowed accordingly.
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(Shmkr Raru)

Mabcr (J)
(V.K. Maiotra)

Vice Chairnm (A)
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